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COURT-I 
 

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
(Appellate Jurisdiction) 

 
APPEAL NO. 173 OF 2019  

& 
IA NO. 715 OF 2019  

 
Dated:  29th May, 2019  
 
Present:  Hon’ble Mrs. Justice Manjula Chellur, Chairperson  

Hon’ble Mr. S. D. Dubey, Technical Member 
 

 
In the matter of: 

Sree Rengaraj Ispat Industries (P) Ltd. 
  

 ...Appellant(s) 

Vs.    
Tamil Nadu Electricity Regulatory Commission & 
Ors.  

  

 ...Respondent(s) 

   
Counsel for the Appellant(s) : Mr. Buddy A.Ranganadhan 

Mr. Kumar Mihir 
 
Counsel for the Respondent(s)  

 
: 

 
Mr. S.Vallinayagam for R-2 
Mr. Anand K.Ganesan 
Mr. Utkarsh Singh for R-5 & 15 

 

  

 
ORDER 

 

 

IA NO. 715 OF 2019  
 (Appl. for Interim Relief) 

 

We have gone through the order of Madurai Bench dated 22.02.2019. This 

pertains to staying the Impugned Order passed by the Superintending Engineer, 

Chennai, Discom. However, the demand is towards parallel operation charges from 

May, 2014 to January, 2019. 

In similar matters, we are informed that there was a gentleman understanding not 

to precipitate the matter by the Discom. Therefore, we direct Respondent Discom not to 

precipitate the matter on the basis of arrears from 2014 to 2017. 
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Discom counsel submits that till date current parallel operation charges are paid. 

We make it clear that Appellant shall also pay current charges to the Discom towards 

parallel operation charges.  

APPEAL NO. 173 OF 2019 

Admit. Learned counsel for the respondent may file reply on main appeal on or 

before 11.07.2019 with advance copy to the other side.  Thereafter, rejoinder may be 

filed on or before 26.07.2019 with advance copy to the other side. 
  

List the matter on  07.08.2019. 

 

 
         (S.D. Dubey)                        (Justice Manjula Chellur) 
        Technical Member                          Chairperson 
kt/mkj 

 

 


